
 

Bid Number: GEM/2025/B/6212309
Dated: 16-07-2025

Bid Corrigendum

GEM/2025/B/6212309-C2

Following terms and conditions supersede all existing “Buyer added Bid Specific Terms and conditions” given in
the bid document or any previous corrigendum. Prospective bidders are advised to bid as per following Terms
and Conditions:

Buyer Added Bid Specific Additional Terms and Conditions

1. OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

2. Buyer Added text based ATC clauses
2.1. Project Background

Currently, SEBI is using Printers under two schemes:
2.1.1. “No Buy/Rental – Pay only for Cartridge” scheme with “No Minimum Commitment
for printing volume”.
In this scheme, the bidder has deployed its own printers across all SEBI offices. These pr
inters are of two types: Inkjet and LaserJet. The bidder is responsible for providing maint
enance support and supplying original OEM-certified cartridges for these printers, and S
EBI makes payment for these cartridges as per the agreed terms.
2.1.2. Maintenance of SEBI-owned printers
In this scheme, the printers owned by SEBI have been deployed across the SEBI Offices. 
The bidder provides AMC and maintenance support along with the supply of original OE
M-certified cartridges for these printers as per the requirement.
2.2. Envisaged Benefits

The following objectives/benefits are to be derived from the project - Supply and main
tenance of printers and cartridges across all SEBI offices on “No Buy/Rental – 
Pay only for Cartridge” scheme with “No Minimum Commitment for printing v
olume”:  
2.2.1. The Bidder will supply printers owned by them across all the SEBI offices to ensur
e seamless and uninterrupted printing services to staff members.
2.2.2. The bidder will provide AMC support for the printers owned by SEBI to ensure thei
r optimal performance and timely upkeep.
2.2.3 The selected bidder shall be responsible for deploying on-site support engineer to 
handle all printer-related issues and ensure seamless operations.
2.2.4 The bidder will supply Original OEM-certified cartridges for both SEBI-owned printe
rs and the printers deployed by the bidder.
2.2.5 In the event of any printer malfunction or issue, the bidder will provide necessary 
spare part and carry out timely replacements for both SEBI owned and printers deploye
d by the bidder to ensure uninterrupted functionality.
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2.3. PBG and EMD

2.3.1. The successful Bidder shall at his own cost and expense furnish within 21 (Twenty
-one) days from the notification of award, an unconditional and irrevocable performance
bank guarantee for 5% (Five Percent) of the value of the contract, in favor of SEBI, from 
a scheduled commercial Bank, in the format prescribed in Appendix I of the Bid Docume
nt, for safeguarding the interest of SEBI in all respect. 
2.3.2. The Performance bank guarantee shall remain valid for a period of 120 (one
hundred twenty) days beyond the date of completion of all contractual obligations of th
e Solution Provider. The performance bank guarantee may be discharged by SEBI upon 
being satisfied that there has been due performance of the obligations by the solution p
artner. 
2.3.3. Performance Security / PBG shall have a claim period of nine months additional af
ter the date of expiry of PBG.
2.3.4. Bidders shall submit, along with their Proposals, an EMD of Rs. 5,76,000 /- (Rupee
s Five Lakhs Seventy-Six Thousand only), in the form of Demand Draft/ pay order/ Bank
ers Cheque of a Scheduled commercial bank, EMD in the form of Bank Guarantee (Appe
ndix II), insurance security bond, payments can also be made through NEFT/RTGS mode 
in favour of “Securities and Exchange Board of India”: Payable at Mumbai.  Suitable pro
of of transfer of funds viz. UTR etc. shall be enclosed at the time of submission of bid. Ch
eques/cash for EMD will not be accepted. (Except for the exempted category of bidders 
 - Exemption of 50% to MSME and  100% to MSE and Startups).
The payment transfer-related information for RTGS is as follows:
Table No. 1

Beneficiary Name SEBI
Name of the Bank ICICI Bank Ltd.
Bank Branch BKC, Mumbai
IFSC Code ICIC0000106
Virtual Account Code SEBIRCEMDEPO

SIT
 
2.3.5.  EMD of all unsuccessful Bidders shall be returned within 30 days after the award 
of contract or expiry of bid validity, whichever is earlier.
2.3.6.  The EMD amount of the successful bidder would be refunded on receipt of the Pe
rformance guarantee as per the format provided in Appendix II.

2.3.7. The EMD amount is interest-free and will be refundable to the unsuccessful Bidde
rs without any accrued interest on it. In case of EMD in form of BG, the BG document wil
l be returned.
2.3.8. Proposals not accompanied with the EMD or containing EMD with infirmity(ies) (re
lating to the amount or validity period etc.), mentioned above, shall be summarily reject
ed.  
2.3.9. The EMD may be forfeited in the event of:
2.3.9.1 withdraws or amends its/ his tender;
2.3.9.2 impairs or derogates from the tender in any respect within the period of
validity of the tender;
2.3.9.3 If the bidder does not accept the correction of his bid price during evaluation;
and
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2.3.9.4 If the successful bidder fails to sign the contract or furnish the required performa
nce security within the specified (permitted extended) period].
2.4. Integrity Pact

The Bidder shall also submit INTEGRITY PACT (Appendix - III) duly signed by the Bidder
on each page and witnessed by two persons. The agreement shall be stamped for Rs 50
0 or as applicable in the State where it is executed. A bid submitted without PRE-CONTR
ACT INTEGRITY PACT, as per the format provided in the Bid, shall not be considered.
2.5. Independent External Monitors (IEMs)

The details of Independent External Monitors (IEMs) who will monitor the bid process an
d the execution of the contract for compliance with the principles are mentioned below: 
-
Table No. 2

SN Name of the IEMs Email Id

1 Shri Umesh Kumar, IPS(Retd.) umeshkumar84@rediffmail.com

2 Shri Sanjaya Singh, IFoS (Retd.) sanjayaifs@gmail.com

 

2.6. Restrictions under Rule 144 (xi) of the General Financial Rules (GFRs), 20
17

2.6.1.  Any bidder from a country which shares a land border with India will be eligible t
o bid only if the bidder is registered with the Competent Authority. 
2.6.2. “Bidder” (including the term ‘bidder’, ‘consultant’ or ‘service provider’ in certain c
ontexts) means any person or firm or company, including any member of a consortium 
or joint venture (that is an association of several persons, or firms or companies), every 
artificial juridical person not falling in any of the descriptions of bidders stated herein be
fore, including any agency branch or office controlled by such person, participating in a 
procurement process. 
2.6.3. “Bidder from a country which shares a land border with India” for the purpose of t
his Order means: –
2.6.3.1.  An entity incorporated, established or registered in such a country; or
2.6.3.2. A subsidiary of an entity incorporated, established or registered in such a count
ry; or
2.6.3.3. An entity substantially controlled through entities incorporated, established or r
egistered in such a country; or
2.6.3.4. An entity whose beneficial owner is situated in such a country; or
2.6.3.5. An Indian (or other) agent of such an entity; or
2.6.3.6. A natural person who is a citizen of such a country; or
2.6.3.7. A consortium or joint venture where any member of the consortium or joint vent
ure falls under any of the above
2.6.4.  The beneficial owner for the purpose of (iii) above will be as under:
2.6.4.1. In case of a company or Limited Liability Partnership, the beneficial owner is the
natural person(s), who, whether acting alone or together, or through one or more juridic
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al person, has a controlling ownership interest or who exercises control through other m
eans.
Explanation-
2.6.4.1.1. “Controlling ownership interest” means ownership of or entitlement to more t
han twenty-five per cent. of shares or capital or profits of the company;
2.6.4.1.2.  “Control” shall include the right to appoint majority of the directors or to cont
rol the management or policy decisions including by virtue of their shareholding or man
agement rights or shareholder’s agreements or voting agreements;
2.6.4.2. In case of a partnership firm, the beneficial owner is the natural person(s) who, 
whether acting alone or together, or through one or more juridical person, has ownershi
p of entitlement to more than fifteen percent of capital or profits of the partnership;
2.6.4.3. In case of an unincorporated association or body of individuals, the beneficial o
wner is the natural person(s), who, whether acting alone or together, or through one or 
more juridical person, has ownership of or entitlement to more than fifteen percent of th
e property or capital or profits of such association or body of individuals;
2.6.4.4. Where no natural person is identified under 1) or 2) or 3) above, the beneficial o
wner is the relevant natural person who holds the position of senior managing official;
2.6.4.5. In case of a trust, the identification of beneficial owner(s) shall include identifica
tion of the author of the trust, the trustee, the beneficiaries with fifteen percent or more 
interest in the trust and any other natural person exercising ultimate effective control o
ver the trust through a chain of control or ownership.
2.6.5. An Agent is a person employed to do any act for another, or to represent another 
in dealings with third person.
2.6.6. The successful bidder shall not be allowed to sub-contract works to any contractor
from a country which shares a land border with India unless such contractor is registere
d with the Competent Authority.
2.7. Self-Declarations (Undertaking to be submitted on Bidder's   Company Letter He
ad) 
 
To,
CGM (ITD-2),
SEBI Bhavan 2
Plot No. C-7, “G Block”
Bandra-Kurla Complex,
Bandra East
Mumbai – 400 051.
 
Ref: Submission of certificate to comply with meeting the provision of Rule 144(xi) of GF
R.

 
We, (name and designation) on behalf of ---------having its registered office at -------hav
e submitted a Bid proposal to SEBI for -----------------
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We are duly authorized persons to submit this undertaking.
 
We have read and understood the aforesaid bid and we hereby convey our absolute an
d unconditional acceptance to the aforesaid bid.
 
We have submitted our Bid in compliance with the specific requirements as mentioned.
 
We have provided with all necessary information, supporting documents which are true 
and accurate and shall provide with such additional information’s may be required by   S
EBI   from time to time.
 
Neither we nor any of our employee/director has been barred from providing the Servic
es nor are we in negative list/blacklisted by any public sector Banks, statutory or regulat
ory or investigative agencies in India or abroad in the last 5 years.
 
All the information furnished here in and as per the document submitted is true and acc
urate and nothing has been concealed or tampered with. We have gone through all the 
conditions of Bid and are aware that we would be liable to any punitive action in case of
furnishing of false information / documents.
 
We also undertake that; we were/are never involved in any legal case that may affect th
e solvency / existence of our organization or in any other way that may affect capability 
to provide / continue the services to SEBI.
 
It is further certified that we have not modified or deleted any text/matter in this bid.
 
I have read the clause 6 regarding restrictions on procurement from a bidder of a countr
y which shares a land border with India and on sub-contracting to contractors from such
countries; I certify that this bidder is not from such a country or, if from such a country, 
has been registered with the Competent Authority and will not sub-contract any work to
a contractor from such countries unless such contractor is registered with the Compete
nt Authority. I hereby certify that this bidder fulfils all requirements in this regard and is
eligible to be considered. [Where applicable, evidence of valid registration by the Comp
etent Authority shall be attached.]”
 
Dated this _____ day of ____________________ year

 
Signature
 
(Company Seal)
 
In the capacity of

5 / 40



 
Duly authorized to sign bids for and on behalf of:
2.8. Fraud and Corrupt Practices

2.8.1. The Bidder/Consortium of Bidders and their respective officers, employees, agent
s and advisers shall observe the highest standard of ethics during the Selection Process.
Notwithstanding anything to the contrary contained in this bid, SEBI shall reject a Propos
al without being liable in any manner whatsoever to the Bidder, if it determines that the
Bidder has, directly or indirectly or through an agent, engaged in corrupt practice, fraud
ulent practice, coercive practice, undesirable practice or restrictive practice (collectively
the “Prohibited Practices”) in the Selection Process. In such an event, SEBI shall, without
prejudice to its any other rights or remedies, forfeit and appropriate the Bid Security or 
Performance Security, as the case may be, as mutually agreed genuine pre-estimated c
ompensation and damages payable to the Authority for, inter alia, time, cost and effort 
of the Authority, in regard to the bid, including consideration and evaluation of such Bid
der’s Proposal.
2.8.2.  Without prejudice to the rights of SEBI under Clause above and the rights and re
medies which SEBI may have under the Agreement, if a Bidder or Systems Integrator Ag
ency, as the case may be, is found by the Authority to have directly or indirectly or throu
gh an agent, engaged or indulged in any corrupt practice, fraudulent practice, coercive 
practice, undesirable practice or restrictive practice during the Selection Process, or afte
r the execution of the Agreement, such Bidder or Systems Integrator Agency shall not be
eligible to participate in any bid issued by SEBI during a period of 3 (three) years from t
he date such Bidder or Systems Integrator Agency, as the case may be, is found by SEBI 
to have directly or through an agent, engaged or indulged in any corrupt practice, fraud
ulent practice, coercive practice, undesirable practice or restrictive practice, as the case
may be. 
2.8.3.  For the purposes of this Section, the following terms shall have the meaning here
inafter respectively assigned to them:
2.8.3.1.     “corrupt practice” means (i) the offering, giving, receiving, or soliciting, direct
ly or indirectly, of anything of value to influence the action of any person connected wit
h the Selection Process (for avoidance of doubt, offering of employment to or employing
or engaging in any manner whatsoever, directly or indirectly, any official of SEBI who is 
or has been associated in any manner, directly or indirectly with the Selection Process o
r has dealt with matters concerning the Agreement or arising there from, before or after
the execution thereof, at any time prior to the expiry of one year from the date such offi
cial resigns or retires from or otherwise ceases to be in the service of SEBI, shall be dee
med to constitute influencing the actions of a person connected with the Selection Proce
ss); or (ii) save as provided herein, engaging in any manner whatsoever, whether during
the Selection Process or after the execution of the Agreement, as the case may be, any 
person in respect of any matter relating to the Project or the Agreement, who at any tim
e has been or is a legal, financial or technical consultant/ adviser of SEBI in relation to a
ny matter concerning the Project;

2.8.3.2. “fraudulent practice” means a misrepresentation or omission of facts or disclos
ure of incomplete facts, in order to influence the Selection Process;
 

2.8.3.3. “coercive practice” means impairing or harming or threatening to impair or har
m, directly or indirectly, any persons or property to influence any person’s participation 
or action in the Selection Process;

2.8.3.4.    “undesirable practice” means (i) establishing contact with any person connect
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ed with or employed or engaged by SEBI with the objective of canvassing, lobbying or in
any manner influencing or attempting to influence the Selection Process; or (ii) having a 
Conflict of Interest; and

2.8.3.5.    “Restrictive practice” means forming a cartel or arriving at any understanding
or arrangement among Bidders with the objective of restricting or manipulating a full an
d fair competition in the Selection Process.
2.9. Scope of Work

The details of scope of work and deliverables for supply and maintenance of printers an
d original toner cartridges are hereby mentioned in this document below.
2.9.1. General Requirements:
2.9.1.1. This section describes the execution requirements relating to the maintenance 
of printers at all locations of SEBI Offices. The intent of this section is to provide a stand
ard specification that will be used for supply of original toner cartridges and the mainte
nance of printers at all locations of SEBI. This section provides the minimum performanc
e criteria for maintenance of printers and its consumables that shall accommodate SEBI
’s printing requirements from time to time.
2.9.1.2. The Printer maintenance shall cover comprehensive maintenance/ AMC of the
printers and its spares located at all locations of SEBI at free of cost. The scope of the co
ntract should cover all the present office locations of SEBI as mentioned at Appendix IV
 of the Bid document
2.9.1.3. The term ‘maintenance’, would mean undertaking repairs, servicing, day-to-day
maintenance and keeping the printers in good working condition to meet the printing re
quirements of SEBI without any kind of disturbance.
2.9.1.4. The successful bidder should have sufficient number of qualified, certified and e
xperienced personnel for maintenance and supply of the printers at all locations of SEBI.
One onsite resident Printer Engineer (L1 support or above) should be deployed at Head 
Office, Mumbai and on call basis to all the Regional Offices (ROs), Local Offices (LOs) of 
SEBI and at SEBI senior officials home. 
2.9.1.5. The successful bidder should be agreeable to SEBI’s general terms and conditio
ns and also SEBI’s payment terms and conditions.
2.9.1.6. The successful bidder shall provide all equipment, accessories, spare parts etc. r
equired for end-to-end functioning of the printer, including AMC of SEBI-owned printers (
as mentioned in Table 2, Appendix V  of the Bid document).
2.9.1.7. The successful bidder shall be fully responsible for the manufacturer’s warranty 
for all equipment, accessories, spare parts etc. against any defects arising from design, 
material, manufacturing, workmanship, or any act or omission of the manufacturer/vend
or or any defect that may develop under normal use of supplied printers during the warr
anty/contract period. The bidder has to provide maintenance for these printers along wit
h SEBI-owned printers.
2.9.1.8. Presently, the existing vendor has placed its own printers at all locations of SEBI
and the successful bidder should be in a position to deliver their proposed printers as pe
r requirement mentioned in Clause 2.9.3 TABLE 1  within 45 days of award of the
contract. The successful bidder will have to visit SEBI offices and see the current arrang
ement before deployment of new printers.
2.9.1.9. Duration of the contract:  The contract will take effect for a period of three (3
) years after the delivery, installation and final acceptance of the printers deployed, and
the AMC support for the SEBI-owned printers shall also commence from the same date.
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2.9.1.10. Delivery and Installation period

2.9.1.10.1 Delivery Period: All the printers and other related equipment should be deli
vered across all the SEBI offices within 45 days from the issue of Contract as mentioned 
in Clause 2.9.3: List of Deliverables . The delivery period, for all the items, shall inclu
de time taken for delivery and other procedures such as Government clearances, custo
ms, transport etc.
2.9.1.10.2 Installation Period: All the printers and other related equipment’s should b
e installed across all the SEBI offices within 60 days from the issue of Contract as menti
oned in Clause 2.9.3: List of Deliverables.

2.9.1.11. Complaints shall be attended as per below table (For regional offices mentione
d in Appendix - IX)

S/N Parameter/Location
Baseline time to 
resolve complain
t

1 Printer Cartridge replacement 1 hr

2 Any issues related to printers (Including SEBI 
owned printers) 1 hr

3 New printer request 3 hrs

4 Printer replacement 3 hrs

5 Spare part replacement for SEBI owned printe
rs and bidder supplied printers 24  hrs

6 Printer-related issue at SEBI Senior official ho
me (like ED, WTM, Chairman)

3 hrs from schedul
ed appointment  at
the senior official's 
home

7
Spare part replacement for printers at SEBI Se
nior official home (like ED, WTM, Chairman)

Within 24 hrs from 
the time engineer i
dentifies the need f
or spare part repla
cement 

 
2.9.1.12. In case of Printers being shifted from one location to another location of SEBI, t
he maintenance shall continue to be applicable.
2.9.1.13. SEBI will pay the cost of consumables (original toner cartridges) of the printers
, either owned by SEBI or provided by Bidder, at all locations of SEBI, cost of deployment
of one Onsite Support Engineer and service charge.  No other charges are payable by S
EBI, against the proposed Printer Maintenance contract. Taxes (GST) would be paid at a
ctual.
2.9.1.14. Successful bidder shall supply original toner cartridges for the existing printers
owned by SEBI and for the printers to be supplied by the bidder.
2.9.1.15. For SEBI owned printers, the cartridge should be filled to its maximum capacity
during replacement of empty cartridge. SEBI at its discretion may verify the quantity of r
efilled ink inside the cartridges.
2.9.1.16. Successful bidder should keep sufficient quantity of Printer consumables at SE
BI, Mumbai office which will be in the custody of Resident Engineer of Bidder. For all oth
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er locations, the bidder may supply the consumables on the same day of requisition.
Bidder will depute minimum 1(one) onsite Engineer at Head Office. Bidder has to send e
ngineer for cartridge services at Regional Offices and Local offices as and when
required.
2.9.1.17. Empty toner cartridges will be returned back to the bidder.
2.9.1.18. The price quoted should remain firm during the period of contract.
2.9.1.19. Support: The bidder should have its own office in Mumbai and own/ channel p
artner/ franchise office at other locations where SEBI has its offices. The bidder will have
to submit the address and contact details of all such offices in the format attached at A
ppendix VI.

2.9.1.20. Proof of Concept: The bidder will have to arrange for a demonstration of the 
printers (Inkjet / LaserJet) and original toner cartridges as mentioned in the list of delive
rables, if desired by SEBI.
2.9.1.21. The warranty/guarantee will cover the components associated with the repair/r
eplacement of any defective printers within the warranty/guarantee period, when the de
fect is a valid warranty/guarantee claim.
2.9.1.22. Performance: The performance of the original toner cartridges shall be revie
wed by SEBI periodically with the help of user’s feedback for better printing output & qu
ality. Faulty toner cartridges if any shall be replaced at free of cost. If any printer is dam
aged due to use of faulty toner cartridges supplied, the same shall be repaired / replace
d at the cost of bidder. Further to the above, SEBI may ask bidder to deploy a team to as
sess and submit the printer deployment status and site wise printer services support qu
ality.
2.9.1.23. Training: Bidder shall provide basic training free of charge for SEBI staff mem
bers, whenever required by SEBI. Any documentation/user manual in this regard, whene
ver required, will have to be submitted by the bidder.
2.9.1.24. SEBI shall place an order with the successful bidder for the proposed printers’ 
maintenance incorporating all the terms and conditions.
2.9.2. Technical Requirements
2.9.2.1. Bidder should be capable of providing Printer supply and services across SEBI of
fices on Rate contract basis on “No Buy/Rental – Pay only for Cartridge” scheme with “N
o Minimum Commitment for printing volume”.
2.9.2.2. Bidder must provide one Resident engineer (L1 or above support) at Mumbai loc
ation of SEBI.
2.9.2.3. Printer Specifications: -

2.9.2.3.1. Printers to be supplied by the bidder under this contract should be new (OEM-
certified), of the latest make and model and should not be EOL (End of Life)/EOS (End of
Support) during the 3-year tenure of the contract. In case of any printer failure or malfun
ction during the contract period, the bidder shall be responsible for replacing the faulty 
printer with a printer of the same or higher specification at no additional cost to SEBI.
2.9.2.3.2. OS Support: Printers should support Windows environment or any latest versio
n, Mac, Linux, IOS, and Android.
2.9.2.3.3. Printer type – Inkjet / LaserJet.
2.9.2.3.4. Cartridge type: Ink Tank / Cartridge / Toner based/ Laser cartridge.
2.9.2.3.5. In case of Wi-Fi printers, user should be able to print from mobile phones conn
ected to Wi-Fi.
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2.9.2.3.6. Print speed, min print per cartridge and other specifications: As mentioned in 
Appendix VII: Functional and Technical Specifications

2.9.3. List of Deliverables
In addition to maintenance and supply of original cartridges for printers owned by SEBI 
as mentioned at Clause 2.9.3 Table 2 , the bidder has to supply printers (Inkjet / LaserJ
et) free of cost, on the basis of “No Buy/Rental – Pay only for Cartridge” scheme, with “
No Minimum Commitment for printing volume”, at all the SEBI locations, as and when re
quired and provide maintenance for these printers.
2.9.3.1 Bidder should deploy printers as per specifications mentioned at Clause 2.9.3 T
ABLE 1 or higher.
2.9.3.2 The detail address of each location of all SEBI offices is given at Appendix “V” 
for reference.
Table No. 1 – Printers to be deployed by successful bidder (Office Location Wi
se Printer Deployment Count

S/
N 

Printer 
specific
ations

Location

Total
Head 
office
(SB-1,
SB-2, 
NCL) ERO NRO WRO SRO Indore

1 Multifunc
tion (Prin
t, Scan, 
Copy).
Color, US
B port, in
kjet/ Las
erjet,inkt
ank

199 0 3 0 3 3 208

2 Multifunc
tion (Prin
t, Scan, 
Copy).
Color, Wi
Fi, USB p
ort, Auto
duplex.
inkjet/las
erjet, ink
tank

70 3 7 4 4 0 88

3 Black an
d White l
aser prin
ters.
Duplex, 
Network

70 20 4 2 7 2 105
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4 Multifunc
tion mac
hines (Pr
int,
Scan, Co
py, Fax (
Optional)
).
Color, Wi
Fi, USB p
ort, Auto
duplex, 
ADF (Aut
omatic D
ocument
Feeder) 
printers.
Ink Tank 
based.

23 1 2 1 1 0 28

Grand Total 362 24 16 7 15 5 429
*SEBI may increase the quantity of printers to be deployed up to 25% during t
he period of contract for the locations mentioned in above table No. 1 with sa
me price and terms & conditions of contract.

Table No. 2 – SEBI owned printers for which original toner cartridge supply an
d AMC of the printers to be provided by the successful bidder

S. No Printer details

Count

Mumb
ai

ERO a
nd LO

s

NRO
and 
LOs

WRO
and 
Los

SRO 
and 
Los

Total

1

Canon G7070: Mul
tifunction machin
es, Color, WiFi, Au
to duplex, ADF pri
nters.

12 - - - - 12

 
2.9.4. Service Level Agreement (SLA Compliance)
2.9.4.1. Bidder shall have to provide a quarterly SLA report for each office location wise 
(i.e. Site-wise) in the format prescribed by SEBI.
2.9.4.2. The Bidder shall comply with all the parameters mentioned in clause no. 2.11.
5 of the bid document.
2.9.5. Support Requirements
2.9.5.1. The Bidder shall provide support for 9:30 AM to 6:30 PM for Monday to Saturday 
and shall rectify the defect by pro-active monitoring w.r.t. the deployment of Printers in 
order to maintain the SLA. The support hours may be extended based on the work exige
ncies.
2.9.5.2. In the event of work exigency that may arise from time to time, advance intima
tion will be given to the service provider.
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2.9.5.3. The Bidder shall depute one onsite Resident support engineer of L1 Level or hig
her (FMS Support Engineer) at SEBI Head office, Mumbai during the contract. The detail
ed responsibility of engineer is given at “Appendix VIII – Qualification and Work pr
ofile for Onsite Support Engineer”.

2.9.5.4. In case the onsite support engineer is absent for duty, the bidder will have to ar
range for a replacement engineer with the same qualifications and experience. If such r
eplacement is not provided penalty will be levied accordingly as mentioned in Appendi
x IX.
2.9.5.5. The Onsite Support Engineer deployed by Vendor should have sufficient technic
al qualification and experience to handle printer-related hardware/software issues includ
ing printer drivers etc. that may arise during the usage of system. Before deploying the 
resident engineer at SEBI premises, the technical capability of the same will be ascertai
ned by SEBI. In case, an engineer is not found technically suitable, he/ she will not be all
owed to support in SEBI premises.
2.9.5.6. The Bidder shall be solely responsible for complying with all statutory
requirements and obligations, especially, but not limited to those relating to employmen
t of labour, service conditions of labour, police verification, payment of minimum wages
, employees state insurance, payment of bonus and provident fund contribution, includi
ng enhancement of wages from time to time in accordance with the notification issues b
y the Govt. of Maharashtra, Labour Ministry as per the Minimum Wages Act, 1948
2.9.5.7. FMS Support Engineer must be paid gross amount not less than 43,405 Rs/Mont
h including other allowances and benefits based on Employee Service Regulation like Co
ntribution towards National Pension Scheme (NPS)/PF, Special Allowance, Dearness Allo
wance, Family Allowance, Local Allowance etc. and the same should be revised as per in
dustry standard. An undertaking has to be submitted in this regard by the selected vend
or. The selected vendor has to submit compliance report on payment to engineer at the 
time of invoice submission for FMS support payment.
2.9.5.8 The Bidder shall use SEBI’s ITSM tool for lodging of issues/complaints and ensure
timely resolution of complaints or the bidder shall have arrangement for lodging of issue
s/ complaints through various channels like web portal/ email/ toll free no etc.
2.9.5.9. Primarily, the Onsite Support Engineer deployed by the Bidder shall lodge the is
sues/complaints on behalf of the SEBI. A standard operating procedure (SOP) shall be sh
ared with the SEBI in this regard by the Bidder which shall also contain, inter alia, escala
tion matrix.
2.9.5.10. The Bidder shall assign a unique number identifying the issue/complaint lodge
d by the SEBI irrespective of the mode used and also assign a severity level for each of t
he issue.
2.9.5.11. The Bidder shall respond on the issues /complaints lodged by the SEBI.
2.9.5.12. The Bidder should ensure adequate spares like printers, cartridges are availabl
e at site.
2.9.5.13. Home Office visit

2.9.5.13.1. The bidder shall have to provide the support to home office printers provided
to SEBI officials at various locations.
2.9.5.13.2. The expenses towards the above visits shall be paid by the Bidder to the con
cerned onsite staff(s) as per the actual expenditure. These expenses (conveyance charg
es) should be included/mentioned by the bidder in the commercial bid under services se
ction while quoting. Currently, it is around 5 visits per quarter. However, the visits may 
vary depending on the issues. The bidder needs to factor the same accordingly in the co
mmercial bid.
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2.9.5.13.3. SEBI reserves the right to verify the receipts w.r.t. the travel arrangements a
nd payment made in this regard.
2.10.  Bid Evaluation Process

2.10.1. Evaluation Process

2.10.1.1. SEBI will constitute a committee to evaluate the responses of the Bidders (Bid/
Tender Evaluation Committee).
2.10.1.2. The Bid Evaluation Committee constituted by SEBI shall evaluate the response
s to the Bid and all supporting documents/ documentary evidence. The inability of a Bid
der to submit requisite supporting documents/ documentary evidence within a
reasonable time provided to it, may lead to the Bidder’s Proposal being declared non-res
ponsive.
2.10.1.3. The decision of the Bid Evaluation Committee in the evaluation of responses to
the Bid shall be final. No correspondence will be entertained outside the process of nego
tiation/ discussion with the Bid Evaluation Committee.
2.10.1.4. The Bid Evaluation Committee reserves the right to reject any or all Proposals 
on the basis of any deviations contained in them.
2.10.1.5. Each of the responses shall be evaluated as per the criteria and requirements 
specified in this Bid.
2.10.1.6. The bids will be evaluated first on the technical merits and then on commercia
l merits and SEBI’s decision in this regard shall be binding, final and conclusive.
2.10.2. Technical Evaluation

The bid document will be evaluated as per the requirements specified in the Bid docum
ent. The Bidder is required to submit all required documentation in support of the functi
onal specification criteria specified.
2.10.2.1. Bidders Eligibility Criteria
This process is open to all Bidders who fulfil the eligibility criteria as set out below. The 
Bidders should furnish documentary evidence supporting the information they provided 
as part of the bidding process. Bidders not satisfying the eligibility criteria will be rejecte
d.
2.10.2.2. The Bids of the bidders not meeting the eligibility criteria given above will be r
ejected. 
Table No. 3

S/N Criteria
Details

Supporting documents to be 
submitted
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1 Incorporation i. The bidder should b
e registered as a com
pany in India as per C
ompany Act 1956/201
3 or a partnership firm
registered under the L
LP act, 2008.

 

ii. The bidder should h
ave been providing si
milar services as ment
ioned in clause no. 2.2
.9 of the bid
document during the 
past seven years as o
n date of the bid.

 

iii. The bidder should 
have a registered offic
e in India. Also, the bi
dder should have an o
ffice in the Mumbai M
etropolitan Region fro
m where this project 
will be executed.

 

 

iv. Company’s authori
zed signatory

 

 

 

v. MSME bidder (if
Applicable)

i. Letter of undertaking to thi
s effect on the company’s lett
erhead signed by the compan
y’s authorized signatory alon
g with a copy of
incorporation certificate

 

 

 ii. Copy of Purchase Orders. (
Provide no more than 5 proje
cts in the last 7 years).

 

 

 

 

 

iii. Self-declaration with
address and contact details o
n the company’s letterhead s
igned by the company’s auth
orized signatory. For both the
registered office address and
the Mumbai Metropolitan Reg
ion office address.

 

 iv. Copy of Power of Attorney
to sign the application form o
n behalf of the Applicant Firm
. and t if applicable.

 

v. Copy of MSME registration 
document
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2 Financial Stren
gth

i. Average annual fina
ncial turnover during t
he last 3 financial yea
rs, ending 31st March 
of 2025, should be gre
ater than Rs. 70 Lakhs
.

 

 

 

 

ii. Solvency Certificate

i. Letter/Certificate from the 
Auditor in case of audited fin
ancial statement OR
Letter/Certificate from CA in 
case of unaudited financial st
atement AND Certificate from
CA indicating year-wise turno
ver and average turnover dur
ing the last 3 financial years, 
ending 31st March of 2025.

 

ii. Bidder should submit a sol
vency certificate issued by th
eir banker for an amount equ
al to Rs.1.16 Cr.

In case of MSME, exemption of 25% in average financi
al turnover will be given.

 

In case of Micro and small enterprises (MSE) and start
ups, exemption of 100% in average financial turnover 
will be given.

3 Past experienc
e of the bidder

i. The bidder should h
ave completed 3 servi
ce contracts each cost
ing not less than Rs. 4
6.11 Lakhs

 

OR

 

The bidder should hav
e completed 2 service
contracts each costing
not less than Rs. 57.6
4 Lakhs

 

OR

 

The bidder should hav
e completed 1 service
contract costing not le
ss than Rs 92.23 Lakh
s

i. Copy of Purchase Order/ Se
rvice Contracts.

 

ii.Letter/certificate/confirmati
on from the client to indicate 
the successful completion of 
the projects.

 

iii. Submission is to be made i
n Appendix – X format.
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In case of MSME, exemption of 25% in past experienc
e will be given.

 

In case of Micro and small enterprises (MSE) and start
ups, exemption of 100% in a past experience will be g
iven.

4 Fit and Proper The bidder should not 
be a blacklisted firm/c
ompany in any Govt. 
department / banks / 
PSU / other institution
in India due to unsatis
factory performance, 
breach of general or s
pecific instructions, co
rrupt or fraudulent or 
any other unethical
business practices

Letter of undertaking to this 
effect on company’s letter he
ad signed by company’s auth
orized signatory.

5 Statutory Regis
tration

The bidder must have 
all statutory registrati
ons like:-
i. GST Registration
ii. Provident Fund Regi
stration
iii. ESIC Registration
iv. PAN Card
v. Professional Tax Re
gistration
vi. Any other statutory
registration/requireme
nts required by statut
ory authorities for carry
ing out the project - Sup
ply and Maintenance of 
Printers and Cartridges (
Inkjet / LaserJet under N
o Buy/Rental – Pay only 
for cartridge scheme wit
h No minimum commit
ment for printing volum
e) across SEBI Offices.

Copy of certificates

6 Back to back su
pport

The bidder must have 
back to back support f
rom the OEM for the e
ntire duration of the c
ontract OR should rep
lace any faulty/ irrepa
rable printers and its 
parts with new ones o
f same or higher make
and model.

Letter of undertaking signed 
and stamped to be submitted
.
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2.10.2.2. The Bids of the bidders not meeting the eligibility criteria given above will be r
ejected. 
2.10.2.3. Bidder should submit all eligibility criteria documents as part of the technical b
id.

2.10.3. Commercial Evaluation

2.10.3.1. The Commercial Bids of Bidders eligible as per Bidder’s Eligibility Criteria (Cla
use 2.10.2.1) will be opened on the prescribed date in the presence of Bidder represen
tatives.
2.10.3.2. The Commercial Bids will be evaluated on the basis of total cost for a period of
three years. The Bidder with the lowest cost, termed L1 Bidder /most responsive bidder, 
shall qualify for the award of the contract.
2.10.3.3. Only fixed-price financial bids indicating the total price for all the deliverables 
and services specified in this bid document will be considered.
2.10.3.4. The bid price shall be in Indian Rupees.
2.10.3.5. Any conditional Commercial bid would be rejected.
2.10.3.6. Errors & Rectification: Arithmetical errors will be rectified on the following basi
s: “If there is a discrepancy between the unit price and the total price that is obtained b
y multiplying the unit price and quantity, the unit price shall prevail and the total price s
hall be corrected. If there is a discrepancy between words and figures, the amount in wo
rds will prevail”.
Note: The period of contract will be 3 (Three) years from date of commencement / confi
rmation of services. SEBI at its discretion may extend the contract for a further period of
1 year. If SEBI desires to extend the contract for additional 1 year, the percentage of inc
rement for 4th year will be same as percentage of increment for 3rd year.
2.11. Conditions Specific to the Project

2.11.1. Acceptance Criteria

2.11.1.1. Acceptance of deployment of printers
2.11.1.1.1. Start of usage shall commence only after the formal User Acceptance/ succe
ssful installation test. The Bidder shall install and deploy all the printers with cartridges 
and in working condition within 60 days from issue of Contract.
2.11.1.1.2. SEBI shall issue a User Acceptance Certificate after successful installation of 
all printers across SEBI offices as per Table 1 under clause 2.9.3.

2.11.1.1.3. SEBI shall also notify the bidder in writing for any defect or other reason for t
he failure of the installation tests, if any.
2.11.1.1.4. The Bidder shall use all reasonable endeavours to promptly remedy any defe
ct and/or deficiencies and/or other reasons for the failure of the installation that SEBI ha
s notified the Bidder. Once the Bidder has made such remedies, it shall notify SEBI, and 
SEBI, with full cooperation of the Bidder, shall use all reasonable endeavours to promptl
y carry out retesting of the printers. Upon the successful conclusion of the tests, SEBI sh
all issue the User Acceptance Certification in accordance with RFP.
2.11.1.2.  Acceptance of deployment of Onsite Support Engineer
2.11.1.2.1. Bidder should submit resume of engineer before deploying in SEBI.
2.11.1.2.2.  SEBI will perform due diligence/ interview for which Bidders will have to sub
mit details of engineer to be deployed beforehand. SEBI will have the right to retain or r
eject the engineer at any point of time.
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2.11.1.2.3. Even after deployment of engineer, SEBI will have the right to retain or reject
the engineer based on the performance.
2.11.1.3. Technical Documentation
The Bidder shall deliver all the relevant documents to SEBI for all proposed Models of pri
nters before the Supply and maintenance of printers and cartridges across all SEBI offic
es on “No Buy/Rental – Pay only for Cartridge” scheme with “No Minimum Commitment 
for printing volume” becomes operational, which may include, but not limited to printer 
make and model, drivers, user manuals, installation manuals, operation manuals, desig
n documents, process documents, technical manuals, functional specification, on-line tu
torials, system configuration documents, system administrative documents, debugging/
diagnostics documents, test procedures etc.
2.11.2. Delivery and Installation Schedule

The Bidder shall deliver all the Printers with cartridges and in working condition within 4
5 days from issue of Contract and shall install all the Printers with cartridges within 60 d
ays from issue of contract.
2.11.2.1 Delivery Location
The Printers should be deployed at location details given under Appendix IV as per req
uirement given at respective location of all SEBI offices.
2.11.2.2 Delivery, installation and Implementation period
The bidder shall deliver all the printers with cartridges in 45 days and install all the print
ers within 60 days from the issue of contract in a proper working condition.
The Bidder shall update on work-in progress with regard to deployment of each and eve
ry Printer after the acceptance of Purchase Order/ Contract by bidder against the
Purchase Order/ Contract issued by SEBI on weekly basis so that SEBI has clear visibility
of work being carried out.
Bidder shall have to provide detail transition plan for replacing currently installed Printer
s at all offices of SEBI.
2.11.3. Payment Schedule

11.3.1. Payment will be made on quarterly basis on submission of invoice indicating the 
consumables used by SEBI, salary of on-site support engineer and service charges. The 
payment would be made after deducting necessary TDS applicable, if any. All payment r
elated to the consumables delivered at the respective SEBI offices, manpower requirem
ent and service charges for the same should be billed at the respective offices and nece
ssary payment to be collected from the SEBI respective offices (Head Office, Regional Of
fices and Local Offices).
2.11.3.2. Payment will be made on actual consumption of printer cartridges, salary of en
gineer and service charge (if any).
2.11.3.3. In case of termination of services, the payment will be made on pro rata basis 
for the duration for which the services were availed.
2.11.3.4. In case of SLA violation (as mentioned in Clause no. 2.11.5 ) and Liquidate
d Damages (as mentioned in Clause no. 2.11.4 ) to be collected, SEBI shall deduct th
e payment as per SLA and penalties from the quarterly running bills invoices.
2.11.3.4.1. The below documents of previous quarter (one quarter prior to billing
quarter) should accompany the quarterly invoices: -
2.11.3.4.1.1. Salary slip of engineer duly signed by the engineer stating the receipt of s
alary.
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2.11.3.4.1.2. SLA and Attendance report
2.11.3.4.1.3. Proof of monthly payment received to Onsite engineer (to be submitted by 
bidder)
2.11.3.4.1.4. PF slip of engineer
2.11.3.4.1.5. Compliance as per applicable Labour Laws
2.11.3.4.1.6. Delivery Challans of the cartridges delivered
2.11.3. Delays in the Bidder’s Performance

The Bidder must strictly adhere to the delivery and installation schedule, as specified in 
the agreement in the performance of the obligations and any delay in this regard will en
able SEBI to resort to any or both of the following:
2.11.3.1 Claiming Liquidated Damages
2.11.3.2 Termination of the agreement/contract fully or partly.
2.11.4. Penalties / Liquidated Damages (LD)

2.11.4.1. Time is the essence of this project. The Bidder shall be liable to pay SEBI liquid
ated damages (LD) for delay in deliveries and installation as specified in the delivery an
d installation schedule mentioned in section 2.11.2.

2.11.4.2. Bidder shall have to pay liquidated damages to SEBI at the rate of half per
cent (0.5%) per week on the unexecuted value of the deliverable per week or part there
of, for late delivery beyond the delivery period. There shall be an upper ceiling of ten pe
r cent (10%) of Purchase Order/ Contract value for the liquidated damages to be deduct
ed for any orders. SEBI may deduct such sum from any money in their hands due or to b
ecome due to service provider. The payment or deduction of such sums shall not relieve
the service provider from his obligations to complete the process of commissioning or fr
om his other obligations and liabilities under the contract/ PO. The decision of the
authority placing the order, whether the delay in commissioning has taken place on acc
ount of reasons attributed to the supplier shall be final.
2.11.4.3 The performance bank guarantee shall be five per cent of the order value irres
pective of the penalties levied.
2.11.4.4. The Bidder agrees and considers that the liquidated damages set out herein a
bove are fair and reasonable and that he will raise no objection or dispute with regard t
o SEBI's right to recover the liquidated damages.
2.11.4.5. Liquidated Damage is not applicable for the reasons attributable to SEBI and F
orce Majeure.
2.11.4.6. SEBI will have the rights to recover the liquidated damages, if any, from any a
mount payable to the Bidder. Also, if the specifications of the RFP are not met by the Bid
der during various tests, the Bidder shall rectify or replace the same to comply with the 
specifications immediately to ensure the committed uptime, failing which SEBI has the s
ole right either to reject or to accept it finally by recovering the suitable amount as dee
med reasonable by SEBI.
2.11.4.7. SEBI may without prejudice to its right to effect recovery by any other method,
deduct the amount of liquidated damages from any money belonging to the Bidder in it
s hands (which includes the SEBI’s right to claim such amount against Bidder’s performa
nce Guarantee/security) or which may become due to the Bidder. Any such recovery or l
iquidated damages shall not in any way relieve the Bidder from any of its obligations to 
complete the works/services or from any other obligations and liabilities under the Agre
ement.
2.11.5. Service Level Agreement
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2.11.5.1. SLAs define the quality and timeliness of service delivery during the course of 
the project. They help SEBI sustain the planned business outcomes from the solution de
ployed on a continued basis over a sustained period of time.
2.11.5.2. Bidder need to strictly adhere to Service Level Agreements (SLA). SEBI shall wi
thout prejudice to its other rights and remedies under and in accordance with the terms
of the RFP levy liquidated damages in case of breach of SLA by the bidder. Services deli
vered by bidder should comply with the SLA mentioned in Appendix IX .
2.11.5.3. Bidder shall use SEBI’s ITSM tool for the purpose of such reporting.
2.11.5.4. All the components supplied under the project -  Supply and maintenance of pr
inters and cartridges across all SEBI offices on “No Buy/Rental – Pay only for Cartridge”  
scheme with “No Minimum Commitment for printing volume” should be new and OEM c
ertified.
2.11.5.5. The Bidder shall make sure that the all deployed printers and components are 
available to SEBI in proper working condition in a fully configured state.
2.11.5.6. The total liquidated damages deduction per quarter (for breach of SLA) shall n
ot exceed 10% of the total Quarterly Payment value. If it exceeds 10% more than 3
continuous quarters, SEBI will review the contract and initiate appropriate action includi
ng the termination of Contract
2.12. Pre-Bid Meeting

2.12.1. SEBI shall hold a pre-bid meeting with the Bidders on July 11, 2025; 03:00 PM at 
SEBI Bhavan-II, Plot No. C-7, G Block, Bandra Kurla Complex, Bandra East, Mumbai – 400
051 and through virtual meeting. The details of virtual meeting will be provided to the bi
dders before pre bid meeting.
 

2.12.2. The Bidders will have to ensure that their queries for pre-bid meeting should rea
ch at itd_endpoints@sebi.gov.in on or before July 07, 2025; 02:30 PM for receiving Pre-B
id Queries.
 

2.12.3. The queries should necessarily be submitted in the following format:
 
Table-IV

Bidder Name :

Contact Person :

Contact no. / Email id:

S/N Bid Document
Section No.

Bid Docum
ent Page N

o.

Bid Docume
nt Clause n

o.

Existing Cla
use Details

Clarificatio
n Sought

      
 
 

2.12.4. SEBI shall not be responsible for ensuring that the Bidders’ queries have been re
ceived by them. Any requests for clarifications post the indicated date and time may not
be entertained by SEBI.
 
Appendix I: Performance Bank Guarantee

 

In consideration of the Securities and Exchange Board of India (hereinafter referred to a
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s "Board") having offered to accept the terms and conditions of the proposed agreemen
t between the Board and <Name of the Bidder> (hereinafter referred to as “said Contra
ctor”) for the work <Name of the Project> (Hereinafter referred to as "said agreement”)
having agreed to production of irrevocable Bank Guarantee for Rs. <Value of Performan
ce Bank Guarantee> (Rupees <Value of Performance Bank Guarantee in words> only) a
s security / guarantee from the said contractor for compliance of his obligations in accor
dance with the terms and conditions in the said agreement.
 
1. We <Name of the Bank> (hereinafter referred to as “the Bank”) hereby undertake to 
pay to the Board an amount not exceeding Rs. <Value of Performance Bank Guarantee
> (Rupees <Value of Performance Bank Guarantee in words> only) on demand by the B
oard.
 
2. We, the Bank do hereby undertake to pay to the Board on demand the amount due a
nd payable under this Guarantee without any demure and merely on demand by the Bo
ard stating that the amount claimed is due from the said contractor. Any such demand 
made to the Bank shall be conclusive as regard to the amount due and payable by the b
ank under this Guarantee. However, our liability under this guarantee shall be restricted
to an amount not exceeding Rs. ………….. (Rupees. ……………………………only)
 
3. We, the bank further undertake to pay to the Board any money so demanded notwith
standing any dispute raised by the contractor in any suit or proceeding pending before a
ny court or Tribunal relating thereto, and our liability under this guarantee being absolut
e and unequivocal.
 
4. The payment so made by us under this guarantee shall be a valid discharge of our lia
bility for payment therein under and the said contractor shall have no claim against us f
or making such payment.
 
5. We, the Bank further agree that the guarantee herein contained shall remain in full fo
rce and effect during the period that would be taken for the performance of the said agr
eement and that it shall continue to be enforceable till all the dues of the Board under o
r by virtue of the said agreement have been fully paid and its claims satisfied or dischar
ged or till Authorized Officer on behalf of the Board certifies in writing that the terms an
d conditions of the said agreement have been fully and properly carried out by the said 
contractor and accordingly the guarantee will be discharged.
 
6. We, the Bank further agree with the Board that the Board shall have the fullest liberty
without our consent and without effecting in any manner our obligations hereunder to v
ary any of the terms and conditions of the said agreement or to extend time of perform
ance of the said contractor from time to time or to postpone for any time or from time to
time any of the powers exercisable by the Board against the said contractor and to fore
bear or enforce any of the terms and conditions relating to the said agreement and we s
hall not be relieved from our liability by reason of any such variation, or extension being
granted to the said contractor or for any forbearance, act or omission on the part of the 
Board or any indulgence by the Board to the said contractor or by any such matter or thi
ng whatsoever which under the law relating to sureties would, but for this provision, hav
e effect of so relieving us.
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7. This guarantee will not be discharged due to the change in the constitution of the Ban
k or the said contractor.
 
8. We, the bank lastly undertake not to revoke this Guarantee except with the previous 
consent of the Board.
 
9. This guarantee shall be valid up to ……………unless extended on demand by Board. N
otwithstanding anything mentioned above, our liabilities against this guarantee is restri
cted to Rs. …………………./- ( Rupees …………………………only) and unless a claim in writ
ing is lodged with us within nine months of the date of expiry or extended date of expiry
of this guarantee, all our liabilities under this guarantee shall stand discharged.
 
10. Notwithstanding anything contained herein: -
a. Our liability under this Bank Guarantee shall not exceed Rs. .......................... (Rupees 
....................................................... Only).
b. This Bank Guarantee shall be valid up to .........................................................
c. We are liable to pay the Guarantee amount or any part thereof under this Bank Guara
ntee only and only if you serve upon us a written claim or demand on or before ..............
............... All the rights of the beneficiary under the said Guarantee shall be forfeited
and Guarantee shall be released and discharged from all liabilities thereafter.
The Bank has under its constitution, power to give this Guarantee in your favour made u
nder our Memorandum and Articles of Association and Mr/Mrs...................................who
signed it on behalf of the Bank has the authority to do so.
 
Dated this the …………….. day of ...........................………………….. for ……………… (indic
ate the name of bank)

Appendix II: Bank Guarantee

To,
<Officer/DC in charge of the project>

Securities and Exchange Board of India

SEBI Bhavan 2,

Plot No. C-7, “G Block”
Bandra Kurla Complex

Bandra (East) - 400 051

India

 
Whereas <Name of the Bidder> (hereinafter called 'the Bidder') has submitted the bid f
or Submission of BID # <BID Number> dated <Date> for <Name of the Project> at SEB
I (hereinafter called "the Bid") to Securities and Exchange Board of India.
Know all Men by these presents that we <Bank Name> having our office at <Address> 
(hereinafter called "the Bank") are bound unto Securities and Exchange Board of India (
hereinafter called “SEBI”) in the sum of Rs. <Amount in figures> (Rupees <Amount in w
ords> only) for which payment well and truly to be made to SEBI, the Bank binds itself, i

22 / 40



ts successors and assigns by these presents.
 Sealed with the Common Seal of the said Bank this <Date>
 The conditions of this obligation are:
1. If the Bidder having its bid withdrawn during the period of bid validity specified by the
Bidder on the Bid Form; or
2. If the Bidder, having been notified of the acceptance of its bid by SEBI during the peri
od of validity of bid
(a) Withdraws his participation from the bid during the period of validity of bid documen
t; or
(b) Fails or refuses to participate in the subsequent Tender process after having been sh
ortlisted;
We undertake to pay SEBI up to the above amount upon receipt of its first written dema
nd, without SEBI having to substantiate its demand, provided that in its demand SEBI wi
ll note that the amount claimed by it is due to it owing to the occurrence of one or both 
of the two conditions, specifying the occurred condition or conditions.
This guarantee will remain in force up to <insert date> and including <extra time over 
and above mandated in the BID> from the last date of submission and any demand in r
espect thereof should reach the Bank not later than the above date.
NOTWITHSTANDING ANYTHING CONTAINED HEREIN:

 

I. Our liability under this Bank Guarantee shall not exceed Rs. <Amount in figures> (Rup
ees <Amount in words> only)
II. This Bank Guarantee shall be valid up to <insert date>

III. It is condition of our liability for payment of the guaranteed amount or any part there
of arising under this Bank Guarantee that we receive a valid written claim or demand fo
r payment under this Bank Guarantee on or before <insert date>) failing which our liabil
ity under the guarantee will automatically cease.
 
 
(Authorized Signatory of the Bank)
Seal:
Date:
 
Appendix III: Pre-Contract Integrity Pact

INTEGRITY PACT

 
Between

 
SECURITIES EXCHANGE BOARD OF INDIA hereinafter referred to as “The Principal”,

and
…………………………………………………. Hereinafter referred to as “The Bidder/ Contracto
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r”
 

Preamble

The Principal intends to award, under laid down organizational procedures, contract/s fo
r ………………………….. The Principal values full compliance with all relevant laws of the l
and, rules, regulations, economic use of resources and of fairness/ transparency in its re
lations with its Bidder (s) and / or Contractor (s).
 
In order to achieve these goals, the Principal will appoint Independent External Monitors 
(IEMs) who will monitor the tender process and the execution of the contract for complia
nce with the principles mentioned above.
 
Section 1 – Commitments of the Principal

(1) The Principal commits itself to take all measures necessary to prevent corruption an
d to observe the following principles: -
 
a. No employee of the Principal, personally or through family members, will in connectio
n with the tender for, or the execution of a contract, demand, take a promise for or acce
pt, for self or third person, any material or immaterial benefit which the person is not le
gally entitled to.
 
b. The Principal will, during the tender process treat all Bidder(s) with equity and reason
.  The Principal will in particular, before and during the tender process, provide to all Bid
der(s) the same information and will not provide to any Bidder(s) confidential/ additional
information through which the Bidder(s) could obtain an advantage in relation to the ten
der process or the contract execution.
 
c. The Principal will exclude from the process all known prejudiced persons.
 
(2) If the Principal obtains information on the conduct of any of its employees which is a 
criminal offence under the IPC/ PC Act, or if there be a substantive suspicion in this
regards, the Principal will inform the Chief Vigilance Officer and in addition can initiate d
isciplinary actions.
 
Section 2 – Commitments of the Bidder(s)/ Contractor(s)

(1) The Bidder(s) / Contractor(S) commit themselves to take all measures necessary to 
prevent corruption. The Bidder(s)/ Contractor(s) commit themselves to observe the follo
wing principles during participation in the tender process and during the contract execut
ion.
 
a. The Bidder(s)/ Contractor(s) will not, directly or through any other person or firm, offe
r, promise or give to any of the Principal’s employees involved in the tender process or t
he execution of the contract or to any third person any material or other benefit which h
e/ she is not legally entitled to, in order to obtain in exchange any advantage of any kin
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d whatsoever during the tender process or during the execution of the contract.
 
b. The Bidder(s)/ Contractor(s) will not enter with other Bidder into any undisclosed agre
ement or understanding, whether formal or informal.  This applies in particular in prices,
specifications, certifications, subsidiary contracts, submission or non- submission of bids
or any other actions to restrict competitiveness or to introduce cartelization in the biddi
ng process.
 
c. The Bidder(s)/ Contractor(s) will not commit any offence under the relevant purposes 
of competition or personal gain, or pass on to others, any information or document provi
ded by the Principal as part of the business relationship, regarding plans, technical prop
osals and business details, including information contained or transmitted electronically.
 
d. The Bidder(s)/ Contractor(s) of foreign origin shall disclose the name and address of t
he Agents/ representatives in India, if any.  Similarly, the Bidder(s)/ Contractor(s) of Indi
an Nationality shall furnish the name and address of the foreign principals, if any. 
 
e. The Bidder(s)/ Contractor(s) will, when presenting their bid, disclose any and all paym
ents made, is committed to or intends to make to agents, brokers or any other intermed
iaries in connection with the award of the contract.
 
(2) The Bidder(s) / Contractor(s) will not instigate third persons to commit offences outli
ned above or be an accessory to such offences.
 

Section 3 – Disqualification from tender process and exclusion from future con
tracts

If the Bidder(s)/ Contractor(s), before award or during execution has committed a transg
ression through a violation of Section 2, above or in any other form such as to put their 
reliability or credibility in question, the Principal is entitled to disqualify the Bidder(s)/ Co
ntractor(s) from the tender process.
 
Section 4 – Compensation for Damages

(1) If the Principal has disqualified the Bidder(s) from the tender process prior to the aw
ard according to Section 3, the Principal is entitled to demand and recover the damages
equivalent to Earnest Money Deposit/ Bid Security.
 
(2) If the Principal has terminated the contract according to Section 3, or if the Principal 
is entitled to terminate the contract according to Section 3, the Principal shall be entitle
d to demand and recover from the Contractor liquidated damages of the Contract value 
or the amount equivalent to Performance Bank Guarantee.
 

Section 5 – Previous transgression

(1) The Bidder declares that no previous transgressions occurred in the last three years 
with any other Company in any country conforming to the any – corruption approach or 
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with any Public Sector Enterprise in India that could justify his exclusion from the tender
process.
 
(2) If the Bidder makes incorrect statement on this subject, he can be disqualified from t
he tender process or the contract, if already awarded, can be terminated for such reaso
n.
 

Section 6 – Equal treatment of all Bidders/Contractors/Subcontractors

(1) In case of Sub-contracting, the Principal Contractor shall take the responsibility of th
e adoption of Integrity Pact by the Sub –contractor.
 
(2) The Principal will enter into agreements with identical conditions as this one with all 
Bidders and Contractors.
 
(3) The Principal will disqualify from the tender process all bidders who do not sign this 
Pact or violate its provisions.
 
Section 7 – Criminal charges against violating Bidder(s)/Contractor(s)/ Sub-Co
ntractor(s)

If the Principal obtains knowledge of conduct of a Bidder, Contractor or Sub-contractor, 
or of an employee or a representative or an associate, of a Bidder, Contractor or Sub-co
ntractor which constitutes corruption, or if the Principal has substantive suspicion in this
regard, the Principal will inform the same to the Chief Vigilance Officer.
 
Section 8 – Independent External Monitor

(1) The Principal appoints competent and credible Independent External Monitor for this
Pact after approval by Central Vigilance Commission.  The task of the Monitor is to revie
w independently and objectively, whether and to what extent the parties comply with th
e obligations under this agreement.
 
(2) The Monitor is not subject to instructions by the representatives of the parties and p
erforms his/ her functions neutrally and independently.   The Monitor would have access
to all Contract documents, whenever required.   It will be obligatory for him/ her to treat
the information and documents of the Bidders/ Contractors as confidential.  He/ she rep
orts to the Chairman, SEBI.
 
(3) The Bidder(s)/ Contractor(s) accepts that the Monitor has the right to access without 
restriction to all Project documentation of the Principal including that provided by the Co
ntractor. The Contractor will also grant the Monitor, upon his/ her request and demonstr
ation of a valid interest, unrestricted and unconditional access to their project document
ation.  The same is applicable to Sub-contractors.
 
(4) The Monitor is under contractual obligation to treat the information and documents 
of the Bidder(s)/ Contractor(s)/ Sub-contractor(s) with confidentiality.  The Monitor has a
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lso signed declarations on “Non- Disclosure of Confidential Information” and of “Absenc
e of Conflict of Interest”.  In case of any conflict of interest arising at a later date, the IE
M shall inform Chairman, SEBI and recuse himself/ herself from that case.
 
(5) The Principal will provide to the Monitor sufficient information about all meetings am
ong the parties related to the Project provided such meetings could have an impact on t
he contractual relations between the Principal and the Contractor. The parties offer to th
e Monitor the option to participate in such meetings.
 
(6) As soon as the Monitor notices, or believes to notice, a violation of this agreement, h
e/ she will so inform the Management of the Principal and request the Management to di
scontinue or take corrective action, or to take other relevant action.  The monitor can in 
this regard submit non-binding recommendations.  Beyond this, the Monitor has no right
to demand from the parties that they act in a specific manner, refrain from action or tol
erate action.
 (7) The Monitor will submit a written report to the Chairman, SEBI within 8 to 10 weeks 
from the date of reference or intimation to him by the Principal and, should the occasion
arise, submit proposals for correcting problematic situations.
 
(8) If the Monitor has reported to the Chairman, SEBI, a substantial suspicion of an offen
ce under relevant IPC/ PC Act, and the Chairman, SEBI has not within the reasonable tim
e taken visible action to proceed against such offence or reported it to the Chief Vigilanc
e Officer, the Monitor may also transmit this information directly to the Central Vigilance
Commissioner.
 
(9) The word “Monitor” would include both singular and plural.
 
Section 9 – Pact Duration

This Pact begins when both parties have legally signed it.  It expires for the Contractor 1
2 months after the last payment under the contract, and for all other Bidders 6 months 
after the contract has been awarded. Any violation of the same would entail disqualifica
tion of the bidders and exclusion from future business dealings.
 
If any claim is made/ lodged during this time, the same shall be binding and continue to 
be valid despite the lapse of this pact as specified above, unless it is discharged/ deter
mined by Chairman of SEBI.
 
Section 10 – Other Provisions

(1) This agreement is subject to India Law. Place of performance and jurisdiction is the 
Registered Office of the Principal, i.e. Mumbai.
 
(2) Changes and supplements as well as termination notices need to be made in writing
.  Side agreements have not been made.
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(3) If the Contractor is a partnership or a consortium, this agreement must be signed by 
all partners or consortium members.
 
(4) Should one or several provisions of this agreement turn out to be invalid, the remain
der of this agreement remains valid.  In this case, the parties will strive to come to an a
greement to their original intentions.
 
(5) Issues like Warranty/ Guarantee etc. shall be outside the purview of IEMs.
 
(6) In the event of any contradiction between the Integrity Pact and its Annexure, the Cl
ause in the Integrity Pact will prevail.
 
 
______________________                                       ___________________
(For & On behalf of the Principal)                           (For & On behalf of Bidder/ Contractor
)
 
 
(Office Seal)                                                                 (Office Seal)
 
Place: _________
 
Date: _________
 
Witness 1:
 
(Name & Address)                           _____________________
                                                            _____________________
                                                            _____________________
                                                            _____________________
 
Witness 2:
 
(Name & Address)                           _____________________
                                                            _____________________
                                                            _____________________
                                                            _____________________
 Appendix IV: Addresses of SEBI Office
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S/N Office Type Addresses

1 Head Office (H
O1)- Mumbai

SEBI-HO-MUMBAI-SEBI BHAVAN I
Plot No.C4-A, 'G' Block

Bandra-Kurla Complex, Bandra (East),
Mumbai - 400051

2 Head Office (H
O2)- Mumbai

SEBI-HO2-MUMBAI-SEBI BHAVAN II
Plot no. C-7, ‘G’ Block, Bandra Kurla Complex, Bandra(E),

Mumbai - 400051, Maharashtra

3 SEBI Office- M
umbai

NCL Office
Address :

4th and 5th floor, NCL Cooperative Society
Plot No. C-6, E-Block, Bandra-Kurla Complex, Bandra (East

),
Mumbai - 400051, Maharashtra

4 Regional Office
(RO)

Delhi
NBCC Complex, Office Tower-1,

8th Floor, Plate B, East Kidwai Nagar,
New Delhi - 110023

5 Regional Office
(RO)

Ahmedabad
The Regional Director,

Western Regional Office,
Panchvati 1st Lane, Gulbai Tekra Road,

Ahmedabad - 380006, Gujarat

6 Local Office (L
O)

Indore
104-105, Satguru Parinay,

Opposite C-21 Mall, A.B. Road,
Indore - 452010, Madhya Pradesh

7 Regional Office
(RO)

Chennai
7th Floor, 756-L,

Anna Salai,
Chennai - 600002, Tamil Nadu

8 Regional Office
(RO)

Kolkata
The Regional Director,

L&T Chambers, 3rd Floor, 16 Camac Street
Kolkata - 700017, West Bengal

 
Appendix V: Printers to be deployed and SEBI owned printers

Table No. 1 – Printers to be deployed by successful bidder (Office Location Wi
se Printer Deployment Count

Location
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S/
N 

Printer 
specific
ations

Head 
office
(SB-1,
SB-2, 
NCL)

ERO NRO WRO SRO Indore

Total

1 Multifunc
tion (Prin
t, Scan, 
Copy).
Color, US
B port, in
kjet/ Las
erjet,inkt
ank

199 0 3 0 3 3 208

2 Multifunc
tion (Prin
t, Scan, 
Copy).
Color, Wi
Fi, USB p
ort, Auto
duplex.
inkjet/las
erjet, ink
tank

70 3 7 4 4 0 88

3 Black an
d White l
aser prin
ters.
Duplex, 
Network

70 20 4 2 7 2 105

4 Multifunc
tion mac
hines (Pr
int,
Scan, Co
py, Fax (
Optional)
).
Color, Wi
Fi, USB p
ort, Auto
duplex, 
ADF (Aut
omatic D
ocument
Feeder) 
printers.
Ink Tank 
based.

23 1 2 1 1 0 28

Grand Total 362 24 16 7 15 5 429
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*SEBI may increase the quantity of printers to be deployed upto 25% during t
he period of contract for the locations mentioned in above table No. 1 with sa
me price and terms & conditions of contract.

Table No. 2 – SEBI owned printers for which original toner cartridge supply an
d AMC of the printers to be provided by successful bidder

S. No Printer details

Count

Mumb
ai

ERO a
nd LO

s

NRO
and 
LOs

WRO
and 
Los

SRO 
and 
Los

Total

1

Canon G7070: Mul
tifunction machin
es, Color, WiFi, Au
to duplex, ADF pri
nters.

12 - - - - 12

 
Appendix VI: Details of Vendor / Channel Partner / Franchise office

Bidder Name:

Details of Vendor / Channel Partner / Franchise office

S. No. SEBI Office
Location

Vendor / Chan
nel Partner /

Franchise offic
e

Contact Person's Name a
nd

Contact No.

1 Mumbai
  

2 New Delhi
  

3 Chennai
  

4 Kolkata
  

5 Ahmedabad
  

6 Indore
  

 
Appendix VII: Functional and Technical Specification-

*Kindly note: The printers to be deployed must be of latest make and model a
nd from well-established and recognized brand.

S.N
o.

Printer Type Specifications

31 / 40



1

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Multifunction (
Print, Scan, Co
py).

Color, USB port

Inkjet/ Laser/ I
nk Tank 

1. Functions: Print (Colour & Monochrome), Scan & Copy

2. Print Technology: Inkjet or Laser or Ink Tank

3. Print Speed:

a. Black & White: >= 8 ppm (pages per minute)

b. Colour: >= 4 ppm

4. Copy Features:

a. Copy speed: Same as print speed

5. Connectivity: USB 2.0 port

6. Paper Handling:

a. Input Tray: >= 60sheets

b. Output Tray: >= 25sheets

7. Operating System Compatibility: Windows, macOS, and Linu
x

8. Power Requirements: 100–240 V, 50/60 Hz

9. Physical Dimensions (approximate -> + 20% of the below m
entioned dimensions):

a. Width: 17 inches (430 mm)

b. Depth: 12 inches (305 mm)

c. Height: 6–8 inches (150–200 mm)

d. Weight: Maximum 7 kg (varies by model)
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2

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Multifunction (
Print, Scan, Co
py).

Color, WiFi, US
B port, Auto du
plex.

Inkjet/ Laser/ I
nk Tank

1. Functions: Print (Colour), Scan & Copy

2. Print Technology: Inkjet or Laser or Ink Tank

3. Print Speed:

a. Black & White: >=15 ppm(laser) or >=10 ppm (inkjet/ink ta
nk)

b. Colour: >=7 ppm

4. Duplex Printing: Automatic duplex printing (double-sided pri
nting)

5. Copy Features:

a. Copy speed: Similar to print speed

6. Connectivity:

a. USB 2.0 or 3.0 port

b. Wi-Fi 802.11b/g/n (minimum)

c. Wi-Fi Direct (for direct mobile printing)

d. Mobile printing support

7. Paper Handling:

a. Input Tray: >=100 sheets

b. Output Tray: >= 50 sheets

8. Operating System Compatibility:

a. Windows, MacOS, Linux

b. Mobile OS (iOS, Android)

9. Power Requirements: 100–240 V, 50/60 Hz

10. Physical Dimensions (approximate -> + 20% of the below 
mentioned dimensions):

a. Width: Maximum 18 inches

b. Depth: Maximum 16 inches

c. Height: Maximum 10 inches

d. Weight: Maximum 10 kg
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3

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Black and Whit
e laser printers
.

Duplex, Netwo
rk.

1. Functions: Print (Black & White only)

2. Print Technology: Laser

3. Print Speed: >= 25 ppm (pages per minute)

4. Duplex Printing: Automatic duplex printing (double-sided pri
nting)

5. Connectivity:

a. Ethernet LAN port (RJ-45) — for networked printing

b. USB 2.0 or 3.0 port — for direct connection if needed

c. Wi-Fi (Optional)

6. Paper Handling:

a. Input Tray: >= 250 sheets (varies by model)

b. Output Tray: >= 100 sheets

7. Operating System Compatibility: Windows, MacOS, Linux

8. Memory: 128 MB or higher

9. Power Requirements: 100–240 V, 50/60 Hz

10. Physical Dimensions (approximate -> + 20% of the below 
mentioned dimensions):

a. Width: Maximum 16 inches

b. Depth: Maximum 16 inches

c. Height: Maximum 12 inches

d. Weight: Maximum 15 kg
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4

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Multifunction 
machines (Prin
t, Scan, Copy, 
Fax (Optional))
.

 

 

 

 

 

 

 

 

 

 

1. Functions: Print (Colour & Black & White), Scan, Copy & Fax 
(Optional)

2. Print Technology: Inkjet or Laser

3. Print Speed:

a. Black & White: >= 15 ppm

b. Colour: >= 9 ppm (laser) or >= 7 ppm (inkjet)

4. Duplex Printing: Automatic duplex printing (double-sided)

5. Copy Features:

a. Copy speed: Similar to print speed

6. Connectivity:

a. USB 2.0 or 3.0 port

b. Ethernet LAN port (RJ-45) — for office network

c. Wi-Fi 802.11b/g/n (minimum)

d. Wi-Fi Direct (peer-to-peer printing)

e. Mobile Printing support

7. Paper Handling:

a. Input Tray: >= 250 (varies by model)

b. Output Tray: >= 100 sheets

8. Operating System Compatibility:

a. Windows, MacOS, Linux

b. Mobile OS (iOS, Android)

9. Memory: 256 MB or higher

10. Physical Dimensions (approximate -> + 20% of the below 
mentioned dimensions):

a. Width: Maximum 20 inches

b. Depth: Maximum 20 inches

c. Height: Maximum 20 inches

d. Weight: Maximum 30 kg (depends on brand)

11. Power Requirements: 100–240 V, 50/60 Hz

 

Appendix VIII – Qualification and Work profile for Onsite Support Engineer

1. Onsite support engineer should be of L1 or higher level;
2.Engineer should be any graduate having sufficient technical knowledge to troubleshoo
t hardware, software, network installation and printer maintenance issues.
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Incident and Engineer 

Sr. No. Service Area Expected Service 
Level

SLA Penalty

1 Availability of  Onsite 
Support Engineer

100% attendance Rs.3,000/- per day absence 
of a single personnel

3. Should have minimum 3 years of expertise in end to end Printer deployment, implem
entation and troubleshooting.
4. Should have valid OEM certification to carry out troubleshooting and deployment  of p
rinters. 
5. Daily monitoring of all Printers across all SEBI Offices.
6. Prepare checklist and submit to manager for verification.
7. Prepare monthly Printer cartridge usage report.
8. Logging call and Coordination with SEBI’s helpdesk teams for issue resolution (applica
ble for all offices of SEBI).
9. Verification and submission Quarterly bills to IT manager.
10. Maintain inventory record of all printers deployed at across all offices of SEBI.
11. Prepare SLA report including all SLA parameters and submit to IT Manager on month
ly basis.
12. Proposed shift time of engineer would be 9:30 AM to 6:30 PM. (Monday-Saturday) SE
BI may change time as per requirement. The bidder should arrange for backup
engineer, in case of engineer on leave.
13. There might be instances wherein the FMS support engineer has to travel to deploy 
and install printers at the residences of the SEBI officers (EDs/WTMs/Chairman/others as 
the case may be) and provide service support to the printers deployed at above mentio
ned residences. In all such cases, the expenses towards the above visits shall be paid by
the Bidder to the concerned onsite staff(s) as per the actual expenditure. These expense
s (conveyance charges) should be included/mentioned by the bidder in the commercial 
bid under services section while quoting. Currently, it is around 5 visits per quarter. How
ever, the visits may vary depending on the issues. The bidder needs to factor the same 
accordingly in the commercial bid.
14. The Bidder should submit attendance record of onsite FMS support engineer on mon
thly basis. Proportionate salary deduction may be done by Bidder itself based on attend
ance as per office timing allocated.
Appendix IX: Service Level Agreement

1.  SLA will be validated on a monthly basis and the bidder has to submit the SLA report
on a monthly basis for validation.
2. SLA Credit will be computed on a quarterly basis based on the below Table – A and Ta
ble – B.
A. Penalties during the contract period: Onsite Support Engineer
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Appropriate Replacement Manpower with the same or equal qualifications and exp
erience should be deputed if any personnel are absent for duty. If such replacemen
t manpower is provided, then a penalty will not be levied.

 

Backup engineer should possess similar experience, qualification and level of expe
rtise as deployed engineer failing which will lead to absence of engineer and accor
dingly penalty will be calculated.

 

If engineer reaches late to the SEBI office, more than 15 minutes OR leaves the offi
ce 15 minutes earlier than the completion of his shift timings for 3 times in a mont
h, it will be considered as half day and penalty of Rs. 1500 will be levied from the s
alary of the concerned onsite engineer.

 

B. Penalties during the contract period: Deployed Printers

 

S
/
N

Parameter/Loc
ation

Baseline time to r
esolve complaint

Penalty if not resolv
ed within Time limit

Penalty Charges in bas
is points

1
Printer Cartridge
replacement- He
ad Office Mumba

i
1 hr

0 hr to 1 hr NIL

1 hr to 4 hrs 5 basis point

4 hrs to 12 hrs 10 basis point

12 hrs to 24 hrs 15 basis point

24hrs and above
20 basis point for crossin
g in every 24 hrs

2
Any printer relat
ed issue- Head O

ffice Mumbai
1 hr

0 hr to 1 hr NIL

1 hr to 4 hrs 5 basis point

4 hrs to 12 hrs 10 basis point

12 hrs to 24 hrs 15 basis point

24hrs and above
20 basis point for crossin
g in every 24 hrs

3
New printer requ
est- Head Office 

Mumbai
3 hrs

0 hr to 3 hrs NIL

3 hrs to 6 hrs  

6 hrs to 12 hrs 10 basis point

12 hrs to 24 hrs 15 basis point

24hrs and above
20 basis point for crossin
g in every 24 hrs

4
Printer replacem
ent-Head Office 3 hrs

0 hr to 3 hrs NIL

3 hrs to 6 hrs 5 basis point

6 hrs to 12 hrs 10 basis point
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Mumbai 12 hrs to 24 hrs 15 basis point

24hrs and above
20 basis point for crossin
g in every 24 hrs

5

Spare part repla
cement for SEBI 
owned printers a
nd bidder suppli

ed printers

24  hrs
0 hr to 24 hrs NIL

24 hrs and above
20 basis point for crossin
g in every 24 hrs

6

Printer-related is
sue at SEBI Seni
or official home (
like ED, WTM, Ch

airman)

3 hrs from schedule
d appointment  at t
he senior official's h

ome

 0 hr  to 3 hrs NIL

 3 hrs to 12 hrs 5 basis point

12 hrs to 24 hrs 10 basis point

24 Hrs and above
20 basis point for crossin
g every 24 Hrs

7

Spare part repla
cement for print
ers at SEBI Seni
or official home (
like ED, WTM, Ch

airman)

Within 24 hrs from t
he time engineer id
entifies the need fo
r spare part replace

ment 

0 hr to 24 hrs NIL

24 hrs and above
20 basis point for crossin
g in every 24 hrs

8

Printer Cartridge
replacement at 
Regional Offices

If call is logged befo
re 12:00 PM: Resol
ve by 05:00 PM s

ame day 

If call is logged afte
r 12:00 PM:  Resolv
e by 12:00 PM ne

xt day

Delay up to 2 hrs 5 basis point

2 hrs to 6 hrs 10 basis point

6 hrs to 24 hrs 15 basis point

24 Hrs and above
20 basis point for crossin
g in every 24 hrs

9

Any issues
related to printe
rs at Regional Of

fices

If call is logged befo
re 12:00 PM: Resol
ve by 05:00 PM s

ame day 

If call is logged afte
r 12:00 PM:  Resolv
e by 12:00 PM ne

xt day

Delay up to 2 hrs 5 basis point

2 hrs to 6 hrs 10 basis point

6 hrs to 24 hrs 15 basis point

24 Hrs and above
20 basis point for crossin
g in every 24 hrs

1
0

New printer requ
est at Regional 

Offices

If call is logged befo
re 12:00 PM: Resol
ve by 05:00 PM s

ame day 

If call is logged afte
r 12:00 PM:  Resolv
e by 12:00 PM ne

xt day

Delay up to 3 hrs 5 basis point

3 hrs to 9 hrs 10 basis point

9 hrs to 24 hrs 15 basis point

24 Hrs and above
20 basis point for crossin
g in every 24 hrs

1
1

Printer replacem
ent at Regional 

Offices

If call is logged befo
re 12:00 PM: Resol
ve by 05:00 PM s

ame day 

If call is logged afte
r 12:00 PM:  Resolv
e by 12:00 PM ne

Delay up to 3 hrs 5 basis point

3 hrs to 9 hrs 10 basis point

9 hrs to 24 hrs 15 basis point
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xt day

24 Hrs and above
20 basis point for crossin
g in every 24 hrs

Note: 100 basis point = 1% of quarterly payment

Appendix X: Project Citation Format

S/N Items Bidder's Re
sponse

1 Client name  

2 Location of client along with contact person, contact no and e
mail id

 

3
a. Date of Purchase Order received for the project
b. Date of Commencement of Contract:
c. Date of Implementation of the project:

 

4 Nature of project for the Clients (Please list the activities handl
ed by the bidder)

 

5 Scope of Work  

6 Team Size  

7 Name of the Project Head  

8 Total no. of printers deployed  

9 Total no. of resources deployed  

10 Completion period of the project  

11 Contract Amount (in Rupees Lakhs)  

12 Any other relevant information including reason for delay if an
y

 

 
Note: The bidder should give the above information in this format only.
Authorized Signatory:

Name of the Authorized Signatory:                                                                          Date:
 

 

.
3. Buyer uploaded ATC document Click here to view the file .

Disclaimer
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The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class I and Class II suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

4. Creating BoQ bid for single item.
5. Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.
6. Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
7. Floating / creation of work contracts as Custom Bids in Services.
8. Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for

attached categories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)
9. Mandating foreign / international certifications even in case of existence of Indian Standards without

specifying equivalent Indian Certification / standards.
10. Seeking experience from specific organization / department / institute only or from foreign / export

experience.
11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.
14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the

case may be.
15. Any ATC clause in contravention with GeM GTC Clause 4 (xiii)(h) will be invalid. In case of multiple L1

bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.

16. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid
template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MII and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

17. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or
bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

*This document shall overwrite all previous versions of Bid Specific Additional Terms and Conditions.

This Bid is also governed by the General Terms and Conditions
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